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'Present:é, Applicant in_persbn;

ORDER$= "~ ' - _

'Vidéjorder\datéd 13fh Dfﬂmarch,'1985

(cODy Annexure—ZN the Folloulng uarnlng vas administered

to the peultloner By the Chlef Enb;nﬂer (Jlallince).-
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”Shrl e C Agga;ual A881stant Lnglneer,
while uorklng as Assistant Sutveyar of
~ Works.in Jammu Central Division, C,P.W.D.
- Jammy sent a complaint vide his letter, ‘
. dte 13 12-82 direct. to Central UlgllanCE g
/~ _ Commission a11eglng "Bogus payment of the
. . order of about fs. 15,00 lakhs to Bharat ‘
' -Construction Loa by Jammu ‘Central Division,
CoPol.0, Jammul The allegatioms had been.
examined and found to be baseless, Shri
Aogarual by his act of senalng false ..
alJeg?tlons ‘against his superior officer
behaved in a manner unbecomlng of a Govt,
servant. Shri M.C, -Aggarwal is, therefore,
‘warned to avoid sending. such references. '
direct to'higher authorities and making
. false allegations agalnut his buperlor
| E __\DleCBrb. A copy- of this memo is also being
- placéd in the perscnal file of Shri M.C. .
. mgndLuai Assistant Englneer .

fﬁelérievaﬁcé Of the‘petitioner'is that
the Qarnlng amountb to a Dunlshment 1nasmucH as lt
changes hlS SeerCB condltlons. Houeve;, he concedes
that on a representatlon made by hlm agalnet the
BFDL8881d uarnlng, hls tFFlClency Bar uhlch haé
been withheld . earller was allowed to be crossed.
In other uorus arter tﬂlb uarnlng the pet1tloner has

\

been permitted to croso “his ;FPlﬂlercy BaL. Even

" otheruise the'warr;ng 13 not one of the DBCQQHTSGU

pen3lt1;5 and lt is uell knoun unoer the Ponjuct Rules that
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the Government servants cannot make complaints

f

to the higher.authorities against the acts of

their immediate bosses., -The application being

devoid of any merit is dismissed in limi ne.



